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cussion should start immediately and
concluded without avoidable  delay.
We highly appreciate the spirit of un-

their discussions with us on this
portant matter. We hopa that
same spirit will prevail in future
well

17.35 hrs.

CODE OF CRIMINAL PROCEDURE
BILL—contd,

[Surx S. A, KADER in the Chair ]

Clause 120—(Dispersal of assembly
by use of civil force).

SHRI DINESH JOARDER: I beg to
move;

Page 42, lines 38 to 40,—

omit “or officer in charge of a
police station or, in the
absence of such officer in-
charge, any police officer, not

below the rank of a sub-
ingpector.” (177)
Page 43, line 1,—

umit “or police officer referred to
in sub-section (1),” (178)

This comes under the Chapter
“Maintenance of Public Order and
Tranquillity”. Here, it is stated:

“(1) Any Executive Magistrate
or officer incharge of a police
station or, in the absence of such
officer incharge, any police officer,
not below the rank of a sub-
inspector, may commend any un-
lawtul assembly, or any assembly
or of five or more persons likely
to cause a disturbance of the publiz
“peace, to disperse; and it shall
thereupon be the duty of the mern~
bers of such sssembly to disperse

accordingly.”
1701 L8—11.
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I have put an objection to sub-clause
(1) and also to sub-clause (2). What
we see is that in the name of dispers-
ing any unlawful assembly, these
provisions are applied very often.

Suppose some procession of hungry
millions comes in front of the Parlia-
ment House or in front of the Gover-
nor's house or somewhere else just to
demonstrate their demands that they
are without any food and they are
hungry. Even in that case, sucn as-
remblies are declared unlawful as-
semblies, not to speak of trade union
movements or peasant movements
which I am referring to in the con-
text of other provisions of the Bill.

In the case of such assemblies which
do not go in favour of the party in
power, the police officer becomes very
prompt in taking action in dispersing
such assemblies Very often, they
use these sort of provisions to term
such assemblies as unlawful assem-
blies and order dispersal of assem-
blies.

The powers have been given to
police officers also. Generally, what
police officers also. Generally, what
or at the time of unusual circums-
tances prevailing in any part of the
country or in any part of the city, the
Magistrates do move with the police
force or with the armed force from
one place to another to assess the
situation prevailing at that time. So.
the Magistrates do move with the
police force when the occasion arises.
In that case, why do you empower
the police officers with these rort of
powers to disperse unlawful assem=
blies?

Sometimes, the police officers who
do not possess that much of patience
or that much of sobriety or that much
of respectability, to the political lea-
ders of trade union movements or
peasant movements become so much
irresponsible at times. Why do you
empower these police officers with
such powers to disperse such assem-
blies which have a legitimate ground
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[Shel Dintesh Joarder]

to demonstrate their demands. Very
often, they declare a lawful sssembly
as an ufilawful agsembly and use this
power to disperse it.

80, I have moved the amendment
to omit the words “or officer in charge
of a police station or, in the absence
of sueh officer in charge, any police
officer, not below the rank of a sub-
inspector.” I would request the Minis-
ter to accept it and to omit these
words from the clause.

SHRI RAM NIWAS MIRDHA:
Normally, if the Magistrate is there,
he will issue orders regarding dis-
persal of an unlawful assembly, but
circumstances do arise when the
Magistrate iz not available, and in
such circumstances when an ynlawful
assembly, bent wupon doing mischief,
is there, ] think some provision must
be made. ...

S8HRI DINESH JOARDER: Because
of non-availability of administrative
people, because the Magistrate will
not be available, you want to deprive
people of their democratic rights? 1s
thig the ground?

SHRI RAM NIWAS MIRDHA: A
democratic protest carried on in a
peaceful manner would not come with-
in the definition of ‘Unlawful assem-
bly’. ‘Unlawful assembly’ is one which
is bent on creating some unlawful
acts or violence, People who want to
carry on a democratic protest in a
peaceful manner have nothing to fear
by this provision. It is intended for
those people who form themselves into
an unlawful assembly and do violent
acts.

Sir, I find it difficult to accept those
amendments.

MR. CHAIRMAN: I shall now put
amendments 177 and 178 to Clause 120
to the vote of the House.

Amendments Nos, 17T and 178 were
put and negatived.

MR CHAIRMAN: The question is:

"'I‘.'hnntmmuse 120 stand part of the

The motion was 2dopted.
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Clause 129 was added o the Bitl.

Clauses 130 gnd 181 tpere added to
the Bill,

Clause 132—(Protéction againet pro-
secution for acts done under preced-
ing sections).

SHR] DINESH JOARDER: I beg to

move:

Page 43—
omit lines 33 to 45. (179

Page 44—

omit lines 1 to 3, (180)
Page 44, line 4,—
(1) omit “(8)"

(ii) omit “this gection and in".
(1B1)

In the Bill. under clause 132, it is
stated:

“No prosecution against any per-
son for any act purporting to be
done under section 129, section 130
or section 131 shall be instituted in
any Criminal Court except—

(a) with the sanction of the Cen-
tral Governmeni where such person
is an officer or member of the armed
forces;

(b) with the sanction of the State
Goverment in any other case.”

What does thus mean? If any excess is
done or if any unlawful torture is
made to any ¢! ihe persons, in fhe
name of dispersing the unlawful as-
sembly, you want to give them pro-
tection. Already you have the power
to use the members of Armed Forces
to disperse assemblies even by using
force. All these thingg are provided
in sections 129, 130 and 131. You will
not allow democratic rights 10 the
people. You would not allow the
labourers, peasanis and political
viorkers to organize thelr processions
and demonstrations. Very often you
will declare them as ‘unlawful
assemblies’ and you will use Armed
Forces to disperse these assemblies.
And what is more peculiar is this.
Applylng all such vprovisions, you
will give mp protection to the general
people against the exceises made by
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such members of Armed Forces and
officials and police forces and ypu want
to protect the members of Armed
Forces and police forces from un-
lawfui activities commifted by them.
The general people, the free citizens,
are discriminated against. You want
to immune those police officers
and Member of Armed Forces from
the crimes and unlawful activities
that they may commit at the
time of dispersing unlawful assem-
blies. No protection should be given
to them when they use force. Usually
they go in excess of their powers and
in excess of what the siluation
warrants. So, I want that this provi-
sion should be amended accordingly
and no protection should be given to
the Police Officers or the Army officers
or any Government officers when they
use¢ in excess the power which they
have. I want my amendment to be
accepted.

SHRI RAM NIWAS MIRDHA: This
18 a provision to give protection to the
Police or the Armed forces who act
in good faith. If this protection were
not available to them, they would
hesitate to take action that is neces-
sary under the law and this provision
applies only when the act has been
performed in gond faith and in ac-
cordance with the legal provisions.
Any excess of the type mentioned by
the hon. Member would not be cover-
ed by this. 8o, I cannot accept the
amendments.

MR. CHAIRMAN: Now, I will put
Mr. Joarder’s amendments to the vote
of the House.

Now. the guestion s
“Page 43.—

“omit lines 33 to 45 (179).
The Lok Sabha Divided:

Division No. 9]
AYES
Bade, Shri R. V.

Banera, Shri Humendra Singh
Bhagirath Bhanwar, Shri

[17.51 hrs.

Bhattacharyya, Shri Dinen
Bhattacharyya, Shri 8, P,
Bhaura, Shri B. S.
Chandrappan, Shri C. K.
Chaudhary, Shri Ishwar
Dandavate, Prof. Madhu
Deb, Shri Dasaratha
Dutta, Shri Biren

Hazra, Shri Manoranjan
Joarder, Shri Dinesn
Limaye, Shri Madhu
Mavalankar, Shri P. G.
Mohammad Ismail, Shn
Pandeya, Dr. Laxminarain
Reddy, Shri B. N.

Saha. Shr1 Gadahar

Singh, Shri D. N.
Vajpayee, Shri Atal Bihari
Verma, Shri Phool Chand

NOES
Bajpai, Shri Vidya Dhar
Banamali Babu. Shri
Barman, Shri R. N.
Basumatari, Shri D.
Besra, Shri 8. C.
Bhatia, Shri Raghunandan Lal
Bhattacharyyia, Shri Chapalendu
Bist, Shri Narendra Singh
Chandra Gowda, Shri D. B.
Chaturvedi, Shri Rohan Lal
Chikkalingaiah, Shn K.
Darbara Singh, Shri
Das, Shri Anadl Charan
Das, Shri Dharnidhar
Dhamankar, Shri
Dwivedi, Shri Nageshwar
Engti, Shri Biren
Gomango, Shri Giridhar
Gotkhinde, Shr1 Annasaheb
Gowda, Shri Pampan
Hansda, Shri Subodh
Hari Kishore Singh, Shri
Ishaque, Shri A. K. M.
Jaffer Sharief, Shri C. K.
Jamilurrahman, Shri Md.
Jha, Shri Chiranjib
Kadam, Shri J. G.
Kailas, Dr.
Kamla Kumari, Kuman
Kapur, Shri Sat Pal
Karan Singh, Dr.
Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Krishnan, Shrt G. Y.
Kushok Bakula, Shri
Lakkappa, Shri K,
Laskar, 8hri Nihar
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Majhi, 8hri Kumar
Mandal, Shri Jagdish Narain
Maurya, Shri B. P.
Mirdha, Shri Nathu Ram
Mishra, Shri G. 8.
Mohsin, Shri F. H.
Naik, shri B. V.
Painuli, Shr1 Paripoernanand
Pandey, Shri Krishan Chandra
Parashar, Prof, Narain Chand
Patil, Shri T. A.
Raghu Ramalah, Shri K
Rajdeo Singh, Shri
Ram Swarup, Shr.
Rana. Shri M. B.
Rao, Shr1 M. S. Sanjeewv:
Rao, Shri Nageswara
Reddy, Shri M Ram Gopal
Reddy. Shri P. Ganga
Reddy, Shri P. Narasimha
Richhariya, Dr. Govind Das
Rohatgi, Shrimat: Sushila
Roy, Shr1 Bishwanath
Samanta, Shri 8. C.
Shailim, Shri Chandra
Shambhu Nath, Shri
Sharma, Shri A. P.
Sharma, SYri Nawal Kishore
Shenoy, Shri P. R
Shivnath Singh, Shri
Shukla, Shri B. R.
Stephen, Shri C. M.
Suryanarayana, Shri K.
Tula Ram, Shri
Unmkrishnan, Shri K. P,
Venkatasubbalah, Shri P
Venkatswamy, Shri G.
Verma, Shri Sukhdeo Prasad
Yadav, Shri Karan Siagh
Yadav, Shri R. P,

MR. CHAIRMAN: The result® of
the division is: Ayes—32; Noes—T71.

The motion was negatived.
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MR. CHAIRMAN: Now I put amend-

ments Nos. 180 and 181 to the Vote
of the Houge,

Amendments Nos. 180 &181 were put
and negatived.

MR. CHAIRMAN:. The question ia:

“That clause 132 stand part of the
Blll-"

The motion was adopted.
Clause 132 was added to the Bill,

MR, CHAIRMAN: I am told that
by 8 O'clock we have to finish this
Bill. It was agreed yesterday.

SHRI DINEN BHATTACHARYYA
(Serampore) . If you take it in that
w1y we are totally against you. We
w.n! to put amendments to all the
Claus 's

MR. CHAIRMAN: You do put
amendmerts, if necessary, Please be
brief. That is all I say.

SHRI MAD{U LIMAYE: No guillo-
tine on thig Bill.

MR. CHAIRMAN: This is what the
Deputy Speaker said.

“I think the sense of the House is
very clear, that the Bill be taken up
this Thursday, that is, day after
tomorrow and finished on that day.*

SHRI DINEN BHATTACHARYYA:
He has expressed his wish. It camnot
be compulsjon,

MR. CHAIRMAN: No, please, Thia
s not the waly.

sff wq formit : ay worw Qo €
fs 3w qv fisfer 7@ T vy § )
qmﬁzﬁwmtl

"Bhri Bijoy Modak also recorded his Vote for AYES
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): I am as much anxious
uot to cause any inconvenlence to
Members as anybody else. Let me
explain the position. Yesterday when
this matter came up I explained that
we have to send it o Rajya Sabha and
Rajya Sabha has to pass it in this
seszion. Therefore, I was pressing that
it should be passed ie. day before
yesterday. But some Ooposition Mem-
bers, I think, said that it should be
postponed until Thursday. Then, I
made it very clear that I had no ohjec-
tion in postponing it to Thursday pro-
vided we sit and pass it on that day.
And, therefore, the Deputy-Sneaker has
endorsed the view. There was no
digsentient voice. Tomorrow we have
got—according to ibe Business Ad-
visory Committee to take uo Fifth
Five Year Plan discussion. There is
no option. What are we to do?

I, therefore, request the cooperation
of all the hon, Members of the Op-
position.

oAt vy fawd : foraedt gardy ol
& fFew wTEw AT = WA ) 47
N A A A waaw 2 |

MR. CHAIRMAN:. Why are you so
pessimistic? The other question is:
how long are we foing to sit? That
we have to decide.

SHRI DINEN BHATTACHARYYA:
I¢ the Government is so much anxious
to pass this, let them take it up on
Monday. Or, if necessary, let them
extend the session of the Lok Sabha
as they have done it for the Rajya
Sabha.

ot wy fawd : T AW AT At
AR TR sA H ER T

SHRI DIITEN BHATTACHARYYA:
What will the public think about us?
We will not do this.
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ot wy fomd : o G Pt g8
afey | W 9o @ g fE
fafae 7 @t F15 a1 uEEww w1
& 7@ WIATAT § WX STt & o
7@ wgArat g 1 Fow e e &
g gT R W F@ § I ¥
Tk ¥ fadom v @ § 1 %% I
faffec F A Wit & & 1| a7 W
AETATST FTH TAH! TN AT HA |

anfe i T g e
IR qE AR A ar erEw & ?

ot vy fomd : ferg wEE @Y
T FAw AW F AN | T ATSRA
¥ Sy T A o e @
mr g

ot v gt woEat (arfeas):
g WEIEY, TAH SexaTo AT &
gyt 8 | w9 @4 gWa f& s
wgeay fagas | wararew sfasw
T AT T ST Pfrw s @r |
A T 97 W FA FT A FH Y &7
AT [T Afgy | AR wAdq g
FA A e T o | A
uta €Y § | Ffiew IF qgw area A
& gwar g fraer & wnfer o

MR. CHAIRMAN. Then, I think we
will have to sit as long as we are able
to pass this Bill

SHRI DINEN BHATTACHARYYA:
How much more time we may have to
sit?

SHRI DINESH JOARDER. Already
we have sacrificed our lunch period.
Sir, the Criminal Procedure Amend-
ment Bill which You are going to
enact cantains as many as more than
500 provisions. If you cannot give us
the proper opportunity to discuss the
provisions of this important Bill, it is
not fair.
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SHRI ATAL BIHARI VAJPAYEE:
We thought that our amendments
would be accepted by the Mimgter.

SHRI DINEN BHATTACHARYYA:
Let them take one more day.

o} oo TrAviaTE TyE (Fem-
arz) WY A o g FEA § g
5 faerrat, ¥ waTar ggr T 5 90§
it gt ot g ey awt @ @
& 91T 781 9T FT N ATE FT 6w
Fggar § | gafed wror o fae qra AT
afgd | s areder i ag ¥ e
& f s v FaTAT a% gaEa wI |
o freft a5 o9% g ¥ gEAT oW
ST &Y T CF FAA R AT FIC AR
®FCGHEA § | AT FUIE F I T
& v ¢ & ug gaad & Fs 27 gdm
ITF FALFEAT T W ITET GRAS
F wr w1 e @ e

SHRI K. RAGHU RAMAIAH: 1
have got one suggestion to make
which will be very constructive and
it will not be obstructive on your side
from tomorrow onwards. The sugges-
tion is that we have no objection to
sit. If you all cooperate, we shall just
sit for one hour more to-day and
then finish as much as we can and
we ghall finish the rest of it tomor-
row from 6 to 7T PM  within one
hour provided there is no obstruction
from your side again tomorrow. I
am agreeing to this.

SHRI DINESH JOARDER: We have
been sitting without lunch.

DR. KAILAS (Bombay South); I
suggest that instead of sitting late we
may sit on Saturday and pass the
LP.C. Bill in this session.

MR. CHAIRMAN: I would like to
know how much more time would be
required.

Now we are in the second reading.
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SHRI DINEN BHATTACHARYYA:
Eight hours may be necesssry.

MR. CHAIRMAN: I do not think at
this stage eight hours are necessery.

SHRI MADHU LIMAYE: Criming)
Procedure code Amendment is of
fundamenta] importance to all of us.

MR. CHAIRMAN:. I would like you
to tell me how much more time we
may require for this.

18 hrs.

SHR1 DINESH JOARDER: This Bill
was nllowed, in the last session, 15
hours. One or two speakers had made
their speeches out of the 15 hours. At
that time it was decided that the Bill
might be postponed. Even after that,
three or four hours of that day were
left, and those three or four hours
have been wasted by sOme speakeTs
for nothing. Shri Raghu Ramajah
was catching one speaker after another
in the Central Hall and was just bring-
ing them in to the House and asking
them to speak. They spoke nonsense
ang actually np discussion was there
oh the Bill proper.

o+ wEs fuerd TR oEre
womy ¥ e fear & fr grow afere
Az g g

o TmrwaTC wWrewt  (TeAT)
6 7o X% §, worT AT Frw w R AY
9 fFaT oW, W g9 AR R g
£ o | S wrEv o @ ¥, o
grae o @y &, ¥ frdew & e o
& g ATWAT T AT ATZA A A
) S )

waafa wiew - o 7 9R aw
L] (wraam)

ff wepne : fadedy ofedf W
awE ¥ wrary wr o B fv o wer

..........
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eNe fawr §—arr @ & 1 wEw
HIEqTAT THATTAT FTAT AgA— A
iRy dargmT & ¥ g
fatee wdm f& &ed # &5 ¢
EH 9 FT ]

SHRI DINEN BHATTACHARYYA:
We have sat already for more than
five hours. But you have been in the
Char only for half an hour. The
Deputy-Speaker hag left and the
Speaker had left the Chair long ago.
But 'we have been sitting here con-
tinuously.

@ weqwne - gdfad F g foar
tmgan AR A Ts FT O AT )

SHRI DINESH JOARDER: No, we

shall not sit on Saturday at all,
[

MR. CHAIRMAN: We have got two
proposals. One 1s that we may sit for
one hour more today and one hour
more tomorrow, The other 1s that we
sit on Saturday and fimsh all stages
of thes Bill. Of course. the Speaker's
orders will have to be taken for
Saturday, and if they are forthcoming,
then the problem is solved.

SHRI DINEN BHATTACHARYYA:
We have not covered even half the
number of amendments. So, it will
take a long time.

off we s eyt gy ow A
gurg W —F 34 P R amEw &
safay st srRE frae oo AAr
ot wraw & 1 FfeT Trer qar oF fag
W@z FT T FTHSAT & =A
FE A AT EH fgaa Arasar g

MR. CHAIRMAN: Meanwhile, shall
we go on with the clauses? Till the
Speaker’s order comes, we ghall go on
with the clauses.
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SHRI B. V. NAIK (Kanara):
Since the initiation of the discussion
of the five year Plan will be to-
morrow, there will be a break of
two more days, and therefore, along
with thig Bill, the discussidn of the
five year Plan which is very impor-
tant can take place on Saturday.

MR. CHAIRMAN: Anyhow, we
shall wait,

Now, there is clause 133.
sre two amendments.

There

Mr. Goswam; are you moving—?
—No. Bo they are not moved. I put
clause 133 to tho wvote of the House.
The question 1s:

“That clause 133 stand part of the
Bill”

The motton was adopted.

Clause 133 was added to the Bill.

Clausces 134 to 148 were added to
the Bl

SHRI DINESH JOARDER: Sir,
what 1s this half-hearted discussion?
We are anxwous to know what you
decide about the sitting.

MR. CHAIRMAN: When the time
comes we will decide.

Clause 144—(Power to tssue order
tn urgent cases of nuisance or appre-
hended danger).

SHRI DINESH JOARDER: I move:
Puge 47, line 26,—

after ‘“case”
reasons therefor”

nsert “and the
(138).

Page 47, lines 30 and 31,—

Omit”, obstruction, annoyance or
injury to any person lawfully em-
ployed or" (288).

Page 47, lines 31 and 32—
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Omit “or g disturbance of the
public trang , or a riot, or an
aftray” (237).

Page 47—

omit lines 33 to 38. (238).
Page 48, lines 9 and 10~

for “by it under the proviso to
sub-section (4)” substitute "“under
this section” (240).

SHRI MADHU LIMAYE:
Page 47, lines 21 and 22—

omit “a syb-~divisionml Magistirate
or any other Executive Magistrate”
(198).

Pages 47, and 48—

for linck 39 to 44 and 1 to 3 res-
pectively, substitute—

“(4) No order under this secuon
shall remain in force for
more than seventy-two hours
in the first instance:

I move:

Provided that the District
Magistrate may extend the
order for a further period of
fifteen days after hoiding
public hearings in the maaner
prescribed on the necessity
or otherwise of extending the
order.” (199),

Pages 47 and 48,—

omit lines 41 to 44 and 1 to 3
respectively. (200).

Page 48—
omit lineg 8 to 10, (201).

SHRI DINESH JOARDER: 3ir,
the provisions in clause 144 gre very
dangerous, Often the provisions of
this clause arc applied against mass,
movements, trade union movements,
labour .movements and pulivcal
movements. Very often, some places
are declared as places coming under
section 144 where no person accom-
panied by four or more persons is
allowed to enter such proniises,
wher¢) orders under section 144 have
been applied. (Interruptions).
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AN HON. MEMBER: Ordinary

SHRI DINESH JOARDER: Yaou
are not allowing persons to come near
the Parliament House. Now, I want
to read out the clause:

“In cases where, in the opinion
of a District Magistrate, a Sub-
Divisional Magistrate or any other
Executive Magistrate to specially
empowered by the State Govern-
ment in this behalf, there 13 sufh-
cient ground for proceeding uunder
this section and immesidiate preven-
tion or speedy remedy is desirable,
such Magistrate may, by a wrnitten
order stating the material fact: o
the case and served in the incbner
provided by section 134 direct any
person to abstain from a c~riaun
act or to take certain o.der wih
respect, to certain property in ius
possession or under his manage-
ment, if such Magistrate considers
that such direction is likely to
prev:int, or tends to prevent, obs-
truction, annoyance or injury to
any person lawfully employed. o:
danger to human life, healilh or
safety, or a disturbance of the pub-
lic tranquillity, or a riot, c an
affray.”

The objectionab.e words are: *‘obst-
ruction, annoyance and disturbance to
public tranquility.” All these words
are objectionable, because generally
what you see in the villages, particu-
larly, where there is a disput over
a land when the peasants want to takes
possession of waste land or excess land
or fallow land and they want to cul-
tivate it or they want to take posses-
sion of the land which 1s being held
in excess by the landlords according
to the provisions of the land forms
Act, the police generally apply section
144 and vprevent the peasanis from
taking possession of the land, and in-
direcily they appoint a receiver and
then give possession to the landlords.
Similarly these provisions are also
applies to the case of trade union
movement, What do these words ob-
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stiruction and annoyance mean? If

the workers of a factory or an indust-
ry want to realise some demands and
demonstrate 1n front of the factory, the
employer may say that he 1s obstruct-
ed by such assembly of such workers,
When the provisions of section 144
are applied and they are declared to-
be unlawful assembly, they are asked
to disperse. The police use force,
The Army officers will be employed to
disperse the assembly on behalf of
the employer, and the police will cre-
ate a riot and then innocent workers
will be victimised So, this is very
objectionable provision which we see
in practice every day. These provi-
sions are applied to crush and crub
the land movement, the trade union
movement and the political movement
and very often 1n Calcutta from times
immemonial the provisions of 144 are
being applied to barricade the Writers
Building and the Governor's palace.
No person 1s allowed to proceed to-
wards the Governor, Even hungry
marchers are not allowed to give a
representation 1n the hands of the Go-
vernor or submit @ note saying that
ithey are not getting food and they are
not being provided shelter, All these
things are debared and so I want these
words, obstruction, annoyance, distur-
bance of public tranquillity ete. should
be deleted from this provision. If
not the entire clause, atleast these
words should be deleted from this Bill
and that is why I have moved my
amendments,

I also want that the proviso to this
* section should be omitted. Proviso
reads as follows:

“Provided that, if the State Go-
vernment considers it necessary so
to do for preventing danger to
human life, health or safty or for
preventing a riot or any affray, it
may, by notification, direct that an
order made by a Magistrate under
this section shall remain in force
for such further period not ex-
ceeding six months from the date
on which the order made by the
Magistrate would have, but for such
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order, expired, as it may specify in
the said notification.”

Generally these orders cannot exist
after the expiry of two months. In
this proviso power is given, so that
this order can be extended upto six
months, So this proviso should be
omitted and that is why I have mo-
ved my amendment.

Mt wy fomd . wsmw wEwT,
ffomer sYdfor e ¥ ag oY g @
TE Wfer a7 FIIOWE ST
¢ Wt qufat i gy ofoeds o
WTAEIHAT § | W 5N A1 T UREE §
fs welt wgrew & v A ¥ S e ga
AT & T Ry 0y § 99 AN Wy
wfagds faw 7@ femr § ) oW Iy
TR 44 Fq7 N § TEWT ZH qEN wAW
Tl EEACA TG AT A G
fas =merew feafer % sy & & fog ag
T%T AET &, WG feafa &, awe-
e feafr & € goeT @A AT
w1fge AfF s Wt AgRT & W @
faerama e awt 44 foas fae B, fire?
g & fegE damdiag g o
wTR g waw fs Aw & agw @@
feedr & &1t safaca Aoy ST &Y
T & | gl W wEr

“The list of action under Section
144 is the urgency of the situation
and its efficacy in its being able to
prevent some harmful occurrence,
As it is possible to act absolutely
and even exparte it is obvious that
the emergency must be sudden and
the consequences sufficiently grave.
Without it the exercise of power

would have mo justification.”
(AIR 1971, P. 2488)

ag @ g ¥ 7 s § dfew
are ¥ fer @ wwE, fdwdA
T A THT 44 ¥ agT wrd ard fied
ar @ & 1 AT agwr fudw oy & e
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WA ¥@w awt afaeder s sfww
Ty, Y s fefgw sz
¥ qumwr wi fel wfoge s—ae
feftyner wfoge o1 ot o W
iz #1—ag sfise & 3T
rfey | v fefgw oo §f a8
afgs Affe @ I m &7 Y 9
¢ HIM WX §S T TS WA St
® fawr o e avit afezat ot
afe qg wfgerc fasr s @ 7oA
T § SEHT TEATT TR |

JT gET wrEg 9 & fe oWl
¥ fau oo ordc wmY W AT
wfgwr gad afadz 1 foar mar ¢
et Wt gofmier Srramardt 3w &
TF T T NG IR W17 Y SrAr
g1 wader ¥ v fafasr Tgew &
TR ¥ A T WA € AT at
wadw & gt w1 7 #§ Gay far &
g gz R guER | wafrt
% gara fear § fin agd s g oy
FET A 72 w2 F fow H—ag W
WY g9 S0 & A 7 e gE SEwe
arry ey fwo & dqre @ mor—
A 72 w2t ¥ fag w=fw o @
W X AR AT 72 921 & 73 7Y
¥ ofcheafr 7t wefr & of w8 wsEIge
w15 fe & forg o #F awR
fe 72 92t ¥ ag ofesw fgafoa w314
wrdwfe ot geit o=t X, qfsww
feafog & oft afan frfegmag ¥
wdv 7 gww §, g s fgafow
RN oW am § Iaw A el
R T awafrs mogar v s
A T § Faw gfew due ¥ ag
TAT FTY N WA T IF QAT A I g
ar ot srdwfar seaatar s o
et & wfaffeat & AT @ W)
aft ¥ faawe, aefas ey #%
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wrraer Pt o, weer feier e
awefad Faw gfra e & @ Tg ¥
NI AR § S T WY w
WAt A gem § Rz @
T wrafw uET T R W wiwwe
fefgwe afagz &1 faar @, Ik
arx gEwfrs fmfowr 1wt o9
fegfrw & a afx fefgwe wfos
I qawar 15 fevaw & feoow
grET 1 W W@ W W AR A
¥ 1 ag urE faw; fafofez anfee % s
&Y 8, 9T A1 AT I F I W
oy fen o £ ogEE AT ¥
TR ERE ¥ 781 ¢

“Ordinarily, the order will be
directed agamst a person found act-
mng or hkely to act in a particular
way But a general order may be
necessary when the numbe1 of per-
sons 1s so large that distinction
between them and the general
public cannot be made without the
rest mentioned in the section A
general order is thus justified but
1if the order is too general, the order
may be questioned by appropriate
remedies for which there 13 ample
provision mn the law "

144 & g fomw § 379 W
@ f& I FAcw wrd} fFaw §
99 T JA WTET § W@ fF ghw
T Fedr & f5 Ao, wfeRfve
T wrde Agr g Wi | s
T® ¥ O W Wy fY A g
famT g7 IawY ordr e fewr amaT @ 4
@ 7 ¥ fam oo g & wmiv ard
firar s 7 wafag & w@ g
72 W2 ¥ for yrdctq | W X oA
# oy fgafor & A & | wor
TawT AYer § | afer wfrgz % WY
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g Py areft o fis oy amdefors
A ¥ TT X

W 99 $T I G B qE
wiwwc faar wr § fr & 7 A
T £ dgE W qE A a9 | 5w
T & AfgsT O 75T AR BT
& &Y anfaa ST, wgd) arartaar
Y wr€ iy T v Aot ) &9
argar & i 3 7 AR gaAmEl 97 =
frame #% 1 397 3 N = 7 w72
FeEardr YAy g AEY & 0 iy
TR mEed & T T AR
o9 797 | TE€ 99 99w I ¥ w76t
# \ gafao A Tt o7 o T ey
A% WK o gag Ao fewrw 4w,
af gfte %7 wm waw R, oAT FA
ar u Ama g fe #E s e o
faer s

oY CRTAT WIEAY : T 144 FT
AIAT &Y TFTETA TR | W A% AT
STqEqT TFAT TAFT AGT g @A A
Uq % @I § | ANgL W=, famma
gREE wife & fgars aw aR &
g g fogr mar @ s fear
JAMGAT | FF GTT FT IH AT F qga
AT R § | QT FFT Worgl
FT HRNAA AT § A TH HTA HI
ar] X faar srr § AR gfea
aF FT qgF Y J & Ay e
FT foar wtar & A ST F = feaw
smar g1 & A frare s dar
g | 31 WIY T qETGR H ARY &
Qéart & 7€ | 9 A F@ oW
ge ¥ Afer SEe fromar W
ARr I wET F AR A aar 5
Y HEIA AF 144 I AT F, F 790G
q, WIH AT T TWT FTA K Ty
| WA T F AT W W
@ gt forg Qe & Y feen

BHADRA 8, 1888 (SAKA) Criminal Prooedure
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7@ formr 3% v awEy ww @ # 4
T BT FT I AT T JogY #Y
zarm orar §

1970 ¥ Y *f TR #H AW
ie & femddic & wogar A oW
arEyE SemEr | gt W oo 'ro
arm T & 7§ | FE a3zt g gl
mf & wg AT 9w e 9 )
fwz o 37 Fardl FY wE H G §
a ST far @ AT am ofr QAT Y
faar a1 1971 & gw A & affard
& QU9 A g I I T ATl
ZMT FoAT FLET FT IAH SYTET HATH
Gar #7071 warw fear o qf qier
AR gaa Seman feest fadfugt
¥ dr 3 gEw©w W oaw frar
AuTw 2w #, fagre ¥, e wdw ¥ ag
qrEIeE 99T | T ST &7 a9 Y
T framl & wiew w1 A
¥ fom fam mam ) o e AT Y
g1 & 5 v = W ovarfaw
& F1 @I EY AT 4G T AW AT W
AW &1 AT AT H & IA* T fa=91C
¥ AT TF Y AT IR K A6y
g1 Sfew it a% o gfoew ag
w ¢ & wree, AfEer §
graraAl frarfafal & sieAt  #i
™ Ao & WRAEATAT @A &
fea & geeT TRwTe fRar @ g1 wa
Wt 3% fewm # a€) A @\ gefeg
TH A F AT AG Ay ARy 0

MR. CHATRMAN: The Minister of
Parliamentary Affajrs is {0 make some
announcement,

SHRI K. RAGHU RAMAIAH: After
talking to our friends and the hon,
Speaker inside his chamber, I am
in a happy position to state that after
this clause, we shall adjourn........
(Interruptions). We can adjourn now,
But kindly listen to me. I have not
yetl completed, We shall sit on Satur-
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day and pass this Bill and, also, there
15 a small Government Bill, the Cok-
g and Non-Coking Coal Mimes
(Nationalisation) Amendment Bill
already passed by the Rajya Sabha, I
think, you agreed to pass that Bull
also. So, we fimish these two Bills on
Saturady

MR CHAIRMAN Is it the agree-
ment of the House? There will be no
Calling Attention and no question
Hour on Saturday So, these two
Bills will be fimshed

SHR] SHYAMNANDAN MISHRA

(Begusarai) On Saturday, there
can be a Calling Attention
MR CHAIRMAN I think, the

Speaker will not accept any Calling
Attention on that day

SHRI DINESH JOARDER So, 1
am on my legs

MR CHAIRMAN- We stop here, at
clause 144.

Mr Dmesh Joarder has finished,
Mr Madhu Lamaye has fimished, Mi.
Ram Avtar Shastri has finished

AUGUST 36, 1978 Crimimal Procedure Rill
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Now, Mr. Vajpayee, Those who want
1o speak afterwards can speak.

Mr Vajpayee, you can Just begin.
At wEw fgQ WAy waw N, .

MR CHAIRMAN. So, Mr
Ppayee 1s on his legs.

Va)-

Now, before we adjourn, I take it
that thege two Bills wall be finished
on Saturday That 1s the opimion
of the House ‘That iz clear

SHRI SHYAMNANDAN MISHRA
We cinnot say that We will see

MR CHAIRMAN This Bill wall
be finished The other Bill ...

SHRI SHYAMNANDAN MISHRA
We will sce

MR CHAIRMAN Now, we ad-
journ to meet again tomorrow at
11 AM

1828 hrs

The Lok Sabha then adjourned till
Lleven of the Clock on Friday Aygust
31, 1973/Bhadra 9, 1895 (Saka)
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